
1

45



2

46



3

47



1

4

Annexure-148



2

5

49



3

6

50



4

7

51



*** This is system generated certificate ***

Inspection no. :  56611377
HROCMMS ID :  24GUNO744411

HARYANA STATE POLLUTION CONTROL BOARD
Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon Ph.0124-

2332775 Email:- hspcbrogrn@gmail.com
______________________________________________________________________________

______
No: HSPCB/GUR/2024/INS/56611377SCNCC001																																								     Dated: 18-01-2024
                   
To
	M/s 4S Developers Pvt. Ltd
	Sector-59 & 63A, Gurugram
                   
Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974
                   
       Whereas your unit has been inspected on  13-12-2023 regarding w.r.t complaint received from Sh.
Rajesh Sharma (Mob-9911323400) and during the inspection following deficiencies has been observed as
per provisions of section 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of Water
(Prevention & Control of Pollution) Act, 1974) :
 
		1. 1) Unit has obtained license No. 225 of 2023 issued by DTCP, Haryana for setting up of Residential
colony in 10.07 acre. Unit has started the construction activity by constructing the site office and also
constructed the infrastructure work like roads, foot paths etc. and excavation was also identified at the site.
Unit found operating without obtaining prior EC from the SEIAA & CTE from the Board.
		
                   
      In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies
                   
       In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974
                   
        In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
                   
                   
                   
                   

8

Annexure-2 (Colly)
52



*** This is system generated certificate ***

Inspection no. :  56611377
HROCMMS ID :  24GUNO744411

Kuldeep      Singh    , Regional Officer
 

Regional Office Gurgaon North

KULDEEP SINGH
Digitally signed by KULDEEP 
SINGH 
Date: 2024.01.18 14:42:30 +05'30'
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Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Show Cause Notice for prosecution under section 43/44 of water (Prevention and
Control of Pollution) Act , 1974 for violation Section 25/26 of water (Prevention and
Control of Pollution) Act & Environmental Compensation as per policy order dated
29.04.2019, 20.12.2019 & 22.12.2021.
4s Developers <4sdevelopers1990@gmail.com> Wed, Dec 27, 2023 at 6:33 PM
To: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Respected Sir,
           
In response to the show cause notice dated 19/12/2023 bearing no. HSPCB/GRN/2023/995, please see the reply of
company 4S Developers Pvt. Ltd. and take the same on record  officially for closing the said show cause notice.

Thanks & Regards

Amit Sharma

4S Developers Pvt. Ltd

[Quoted text hidden]

4S Pollution reply.pdf
1890K
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*** This is system generated certificate ***

Inspection no. :  56611377
HROCMMS ID :  24GUNO744411

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s 4S Developers Pvt. Ltd, Sector-59 & 63A, Gurugram has established and operating a Building
& construction project at Sector-59 & 63A, Gurugram which is polluting in nature;

                                                                                    
				Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. Rajesh
Sharma (Mob-9911323400) vide letter dated 13-Dec-2023

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 13-Dec-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1.Unit has obtained license No. 225 of 2023 issued by DTCP, Haryana for setting up of Residential colony
in 10.07 acre. Unit has started the construction activity by constructing the site office and also constructed
the infrastructure work like roads, foot paths etc. and excavation was also identified at the site. Unit found
operating without obtaining prior EC from the SEIAA & CTE from the Board.
2. Unit has submitted reply of SCN dated 19.12.2023 through email on 27.12.2023 and found not
satisfactory and not submitted reply of SCN dated 18.01.2024.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Gurgaon
North vide his letter HSPCB/GUR/2024/INS/56611377SCNCC001 dated 18/01/2024 but the unit has not
submitted the reply;

                                                                                    
				Whereas, Regional Officer, Gurgaon North vide his recommendation letter number
HSPCB/GUR/2024/RO/INS/56611377CONCR001 dated 09-Feb-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s 4S
Developers Pvt. Ltd Sector-59 & 63A, Gurugram by sealing its plant / machinery and DG sets(if any)
alongwith disconnection of the electric supply and/or water supply of the above said unit, with immediate
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*** This is system generated certificate ***

Inspection no. :  56611377
HROCMMS ID :  24GUNO744411

effect.
                                                                                    

				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, Gurugram 

                                                                                    
2. Executive Engineer, DHBVN Operation Division, Gurugram. He is directed to disconnect the electric
supply of the above said project of the unit immediately and submit compliance report within 03 days
positively.

                                                                                    
3. The Regional Officer, Gurgaon North. He is asked to ensure the compliance of closure order immediately
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s 4S Developers Pvt. Ltd., Sector-59 & 63A, Gurugram

                                                                                    
                                                                                    
                                                                                    

J P Singh, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
21-Feb-2024  Chairman

Endst. No.:HSPCB/GUR/2024/INS/56611377CONCO001-
004

Dated:26-Feb-2024

JATIND
ERPAL 
SINGH

Digitally signed 
by JATINDERPAL 
SINGH 
Date: 2024.02.28 
13:40:56 +05'30'
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Payment Summary

Payment of INR 19,25,000.00 to HaryanaStatePollution

Reference ID: 1520762950

To Account: HaryanaStatePollution

From Account: 4S DEVELOPERS
PRIVATE LIMITED

Amount: INR 19,25,000.00

Payment Date(dd/MM/yyyy): 02/04/2024

Remarks: -NIL-

Network: RTGS

Manual Release Required: No

Transaction Status: Success

Date and Time: 02/04/2024 3.11 PM Page 1 of 1
37

Annexure-781



Project Name: Residential Plotted
Colony by M/s Orchid
Infrastructure Developers
Pvt. Ltd.

Single Window
Number:

SW/122180/2023

Proposal
Number:
SIA/HR/INFRA2/421717/2023

State: HARYANA Current Status: SUBMITTED

Submission
Date:

16/03/2023 Project
Category:

B2

Sector: INFRA2 Project
Proponent
Name:

Orchid Infrastructure
Developers Private
Limited

Back

38

Annexure-882



39

83



40

84



41

85


